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Pigray Deposit Collectors In Banks 

1497. SHRI      SUNDER SINGH 
BHANDARI:     Will  the  Minister    of 
LABOUR be pleased to state: 

(a) whether it is a fact that over 2 lakh 
persons are working as Pigmy Deposit 
Collectors in various Scheduled, Non-
Scheduled and Cooperative Banks; 

(b) what are the protective laws for their 
Leave, Provident Fund and Minimum Wages; 
and 

(c) whether    the    Sales Promotion 
Employees   (Conditions     of Service) Act,  
1976 has  not been made applicable to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (a) and (b) 
Government is collecting the information and 
it will be furnished as soon as it is made 
available. 

(c) The Sales Promotion Employees 
(Conditions of Service) Act, 1976 at present 
applies only to employees in the 
pharmaceutical industry. The suggestion for 
extending that Act to Sales Promoion 
Employees engaged in other industries has 
been taken note of by the Government. 

 
 Lock-outs and Strikes 

1498. SHRI NAGESWAR PRASAD 
SHAHI: Will the Minister of LABOUR be 
pleased to state the number of lock-outs and 
strikes in the country during the period from 
1st January, 1980 to 31st October, 1980, the 
nuci- 

ber during the same period in the previous 
year and the number of man-days lost due to 
these lock-outs and strikes this year?] 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): According to the 
available provisional information, there were 
1783 lock-outs and strikes during January to 
September, 1980 as against 2431 in the 
corresponding period of the last year. The 
number oE man-days lost due to lockouts and 
strikes during January to September, 1980 
was 9.89 million (Provisional). Similar 
information for the month of October, 1980 is 
not yet available.]. 

Opening of  SubjRegional    Provident 
Fund  Commissioner's Office at 

Muzaffarpnr 

1499. SHRI DHARAMCHAND 
JAIN:  Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government are aware of the 
inconvenience caused to the workers 
employed in the large number of factories in 
North Bihar, covered by he P.F. Scheme in 
visiting regional P.F. Commissioner's office 
at Patna for attending proceedings under 
section 7A and 14B of the Act, includ. ing 
petty matters; and 

(b) if so, whether Government propose to 
open a sub-regional office of the Provident 
Fund Commissioner 


